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Ref: Date: 23-09-2019

To

Shri. Aravind Kumar Ji,
Advisor, B&CS, TRAI.

Sir,

Sub:- Submission of comments, response and suggestions
by TDCOF, Hyderabad - For consideration -
Regarding.

Ref:- Consultation Paper No. 10/2019, dated 16-08-2019
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With reference to the captioned subject and reference,
I, S. Jagadishwar Rao, being President of TDCOF, Hyderabad
having member LCOs of more than 10000 in the state of
Telangana, hereby submitting our comments, response and
suggestions in respect of the consultation paper with a request to
take into consideration in making the new tariff order for which we
shall be highly obliged.

With Regards,

Yours sincerely
TERANGANA DIGITAL CABLE OPERATORS FEDERATION,




COMMENTS AND SUGGESTIONS

Q.1. Do you agree that flexibility available to broadcasters to give discount

on sum of a-la-carte channels forming part of bouquets has been
misused to push their channels to consumers? Please suggest
remedial measures.

Comment: The broadcasters are enjoying a lot either in A-la-Carte or in
Bouquet’'s since in the event of choosing A-la-Carte, though the
channels are less, the price is too high and in Bouquet though the
channels are high, the price is also too high. The subscriber forced to
take the unnecessary channels also in the Bouquet’s system, but if the
subscriber goes for A-la-Carte, is forced to pay huge amounts since
high charges per each channel.

Suggestions: @ The subscribers should have their liberty to choose a

bouquet of channels at their own in consultation with the
LCO.

@  The LCO have the freedom of making bouquets in
consultation of the subscribes.

@  Ensure that no advertisements in the Pay channels and
permit advertisements in Free to Air Channels.

Q2. Do you feel that some broadcasters by indulging in heavy discounting of
bouquets by taking advantage of non implementation of 15% cap on discount,
have created a non-level field vis-a-vis other broadcasters?
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Comment: No doubt the broadcasters are indulging in heavy
discounting since they are having huge bouquets to create ill-health
competition against the broadcasters who are having fewer channels.
There is no transparency in the discounts as to how much are giving by
the broadcasters to the DPO/MSO.

Suggestion: @~  The discount/ promotional offer offered by the broadcaster

should be distributed amongst the DPO/MSO and LCO and
the LCO should be given liberty to offer the discount to the
subscriber.

@™ The LCO should be given Iliberty to offer the
discount/promotional offer given by the DPO/MSO at his
discretion.

@ When the discount is given to the bouquets, the same shall
be given to the A-la-Carte also in the proportional ratio.

Q3. Is there a need to reintroduce a cap on discount on sum of a-lacarte
channels forming part of bouquets while forming bouquets by broadcasters? If
s0, what should be appropriate methodology to work out the permissible
discount? What should be value of such discount?
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Comment: The discounts are to be offered at the customer level are
welcome since the customer also benefitted.




Suggestion: @™ The maximum discount should be of 20 to 25 % by the
broadcaster in the bouquet channels.

@ Discount will only be provided on subscriber pricing and
the marketing fee entitlement is to be calculated on the sum
total of MRP for all channels.

@@  The discount should be shared from DPO/MSO to LCO to
Subscriber.

Q4. Is there a need to review the cap on discount permissible to DPOs while
forming the bouquet? If so, what should be appropriate methodology to work
out the permissible discount? What should be value of such discount?

e Comment: Yes. The discounts are to yet to be offered by the MSO to
LCO which were offered by the broadcasters. DTH companies also built
packages providing some discount.

Suqgestions: @@ The maximum discount shall be permitted at 15 to 25%

@~ Rebate to the provided to the subscriber pricing but LMO’s
marketing fee entitlement to be fixed on sum total of MRP
for all channels.

«#™ The broadcaster shall offer the maximum discount at to the
MSOs who are having lesser subscription and minimum
discount who are having the higher subscription.

Q5. What other measures may be taken to ensure that unwanted channels are
not pushed to the consumers?

* Comment: There are many MSOs who are not allowing changing of
channels enclosed in the basic bouquet and the subscribers are left with
no option because of the “Best Fit Plan”.

Suqgestions: «w# Best fit Plans should be ceased that was introduced as an
interregnum solution.

@ The subscriber shall be opted the bouquet of channels as
per his choice. All the channels are to be provided enabling
the subscriber to select of his choice.

@ The action should be taken only on the specific
confirmation from the subscriber but not on considered
acceptance.

Q6. Do you think the number of bouquets being offered by broadcasters and
DPOs to subscribers is too large? If so, should the limit on number of
bouquets be prescribed on the basis of state, region, target market?

# Comment: The number of bouquets is not a ¢uestion and the language
and genre is important. It seems that few MSOs facing technological

constraints of CAS level in terms of number of Bouquets that can be
configured.




Suggestions:- @™ Bougquet ignore run with more than 3 languages
@ Number of bouquets that a Broadcaster can offer should
not exceed 3 regional languages the Pay Channels it carry
on.

Q7. What should be the methodology to limit number of bouquets which can
be offered by broadcasters and DPOs?

ket Comment: No need to limit the number of bouquets and it leave to LCO
and subscriber to their choice and province.

Q.8 Do you agree that price of individual channels in a bouquet get hedged
while opting for a bouquet by subscribers? If so, what corrective measures do
you suggest?

a Comment: The selection of A-la-carte is only an option to restrict
bouquet pricing.

Suggestion: * Discounts on the bouquets should be discontinued

Q.9 Does the ceiling of Rs. 19/- on MRP of a a-la-carte channel to be part of a
bouquet need to be reviewed? If so, what should be the ceiling for the same
and why?

H Comment: We accept that with the Content Owner/Aggregator Rights
and we honour it and the ROl's expectations from high investment
properties and at the same time, pseudo Pay Channels are running by
the same broadcasters with return of Premium content.

Suggestion: ®  The Channel price more than Rs.10/- should be kept out of
the bouquet since the same are the highest priced. (There
should not be more than 25% within a bouquet between
MRP of channels)

Q.10 How well the consumer interests have been served by the provisions in
the new regime which allows the Broadcasters/Distributors to offer bouquets
to the subscribers?

* Comment: As a consumer oriented and by fulfilling necessity and
reasonable needs of the distribution chain, it is clear that the new
regime is quite well. India is a secular nation and the linguistic choices
iliustrate it properly, language preference of 16 languages is there within
original content is available.

Suggestion: ™  The customer should change the language as per his
choice with a simple command if the broadcaster provide
the same and to the broadcaster also it is easy to provide
all the regional languages.




Q.11 How this provision has affected the ability and freedom of the
subscribers to choose TV channels of their choice?

e Comment: Bouquet is a selection with simple way for the consumers
and not against the interests of the consumer. However this selection is
stiff and to choose by balancing the price, choice where distinction is
irrelevant the mechanism is not so useful.

Suggestion: “# If the consumer should be provided with all A-la-Carte
channels, then the interest of the consumer shali be
protected vice versa broadcasters may reduce their channel
price and the channel may convert from pay channel to FTA
channel.

Q.12 Do you feel the provision permitting the broadcasters/Distributors to offer
bouquets to subscribers be reviewed and how will that impact subscriber
choice?

* Comment: It is not necessary to review and to permit the broadcasters
IDistributors in providing the bouquets since the consumers could not
be able to select bouquets by themselves and the broadcaster may be
benefitted and again to continue the present unfair business.

Suggestion: @ |n the event of permitting the broadcasters/ Distributors to
offer bouquets to subscribers, the same shall be done
through the LCOs since the LCOs are well interacted with
the consumers and well known about the local areas and
the needs of the consumers.

Q.13 How whole process of selection of channels by consumers can be
simplified to facilitate easy, informed choice?

* Comment: The broadcaster should be furnish the list of channels to the
subscribers through MSO/DPO and LCOs periodically enabling the
consumers to choose the same as per their choice.

Suggestion: @ The MSO/DPO shall display the channel programming
through 999 channel and arrange a command to select the
channel in that only as per the choice of the consumer
through the LCO portal.

Q14. Should regulatory provisions enable discount in NCF and DRP for
multiple TV in a home?

S COMMENT: It seems that the DTH operators are following different set
of Rules in comparison to the MSO. It is not necessary to provide any
discounts to the muitiple TV in home, hostels and hotels.

Suggestion: @™  As the consumers who are well worth only obtain multiple
connections in homes, as such no need of discounts,
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